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IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO. 915 OF 2023

Darshan Lalit Gandhi ... Petitioner
VS.
Union of India and Ors. ... Respondents

Mr. Zal Andhyarujina, Senior Advocate with Ms. Shruti Sardesai i/b
Munir Merchant for Petitioner.
Ms. Anamika Malhotra for Respondents.

CORAM : NITIN JAMDAR AND
ABHAY AHUJA, JJ.
DATE : 27 MARCH 2023
PC.:
Before we proceed to examine the matter further, we note that
the Petitioner has filed interlocutory application no. 33 of 2021
seeking the identical reliefs which are sought in the Petition.
Learned Senior Advocate for the Petitioner states that if this

application is granted, most of the reliefs sought for in this petition

will stand worked out.

2 Learned counsel for the Respondents seeks time.

3 Hearing of this Petition is deferred to 13 April 2023. By then
we expect that Respondent No.5-National Company Law Tribunal
(“NCLI”) would take up the interlocutory application for

consideration.
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4 In the meanwhile, Petitioner will give notice to the

Respondents and file affidavit of service.

(ABHAY AHUJA, J.) (NITIN JAMDAR, J.)

Nikita Gadgil 20f2

;i1 Uploaded on - 28/03/2023 ::: Downloaded on -17/04/2023 17:59:32 :::



